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LOK SABHA DEBATES

LOK SABHA

Thursday, February 27, 1997/Phalguna 8,
1918 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mr. DerPuTY Speaker in the Chair]

[English]

SHRI NIRMAL KANTI CHATTERJEE (Dumdum) :
Sir, | have seen the List of Business. The Item Nos. 14,
16 and 17 are with reference to three Bills all related
to the Ministry of Finance.

MR. DEPUTY-SPEAKER : This is Question Hour.

SHRI NIRMAL KANTI CHATTERJEE : This is
Question Hour but this is concerning the List of Business
which is even before the Question Hour. My point simply
is this. All these Bills have to be referred to the Standing
Committee on Finance which is the normal practice.
May | report to you that only in mid-February we went
to Bombay with the Standing Committee on Finance to
discuss the Reconstruction Bank Bill and the Export-
Import Bank Bill. | am surprised that they are included
here without making any reference to the Standing
Committee. | thought that this should be done without
any delay at all...(Interruptions)

SHRI P.R. DASMUNSI (Howrah) : We fully support
it. Shri P. Chidambaram must withdraw this Bill today.

SHRI NIRMAL KANTI CHATTERJEE : It is the normal
practice that when these Bills are introduced, they are
referred to the Standing Committee...(Interruptions) Had
the Hon. Speaker been there, he would have
immediately done this.

MR. DEPUTY-SPEAKER
matter.

SHRI NIRMAL KANTI CHATTERJEE : The normali
practice is that these Bills are referred to the Standing
Committee before consideration.

I will go through this

[Translation]

SHRI P.R. DASMUNSI : The opinion of the House
has not been sought.

[English]

SHRI SONTOSH MOHAN DEV (Silchar) : What Shri
Nirmal Kanti Chatterjee says is correct. We thought that
it will go to the Standing Committee and then come
back. We have seen the List today. | have to make it
clear that | have to oppose it. All the 140 Members of
my Party will oppose it. They will not support
it...(Interruptions)

MR. DEPUTY-SPEAKER : | will go through it.
(Interruptions)
MR. DEPUTY-SPEAKER : Please sit down.

SHRI NIRMAL KANTI CHATTERJEE : May | report
that we went to Bombay? These people came there
...(Interruptions)

[Translation]

PROF. RASA SINGH RAWAT (Ajmer) : Mr. Deputy
Speaker, Sir, before presentation of any Bill in this
House, it should first be referred to the standing
committee for consideration. Therefore, | request for
withdrawal of this Bill. it should not be introduced here
directly but should be referred to the standing
committee.

SHRI P.R. DASMUNSI : We also support this view
-
whole heartedly.

[English]

MR. DEPUTY-SPEAKER : | have been informed
that normally the Bills seeking to replace the Ordinances
are not referred to the Standing Committee.

SHRI NIRMAL KANTI CHATTERJEE : That is not so
because the Insurance Regulatory Bill has been sent
to the Standing Committee. We are seized of the matter
...(Interruptions)

MR. DEPUTY-SPEAKER : Anyway, | will go through
this.

(Interruptions)

SHRI P.R. DASMUNSI : This particular Ordinance
was not discussed in the Standing Committee
...(Interruptions) 1t is against the workers.

[Transiation]

PROF. RASA SINGH RAWAT : At first, every Bill is
discussed in the Standing Committee and there
after...(Interruptions)

[English]

MR. DEPUTY-SPEAKER : This is Question Hour. |
will take up this issue after Question Hour.

SHRI NIRMAL KANTI CHATTERJEE : The Chairman
of the Standing Committee has not come today. He has
been to Bombay. He is seized of the
Matter...(Interruptions)

[Translation]

PROF. RASA SINGH RAWAT : All these points
should be included in it.
[English]

SHRI P.R. DASMUNSI : The Minister should
withdraw the Bills...(Interruptions)

MR. DEPUTY-SPEAKER : Only one Member should
speak at one time.

(Interruptions)
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Regarding sick units, if some matter is brought to

my notice, | will certainly examine that or my colleague .

or the Government will examine that.

The other query raised by my hon. friend is about
the prevalence of some other schemes in some
organisations. The Government has gone thoroughly
into the various other alternative schemes of other
organisations. After thorough examination, we have
found that they are not comparable to our Scheme. If
the hon. Member has some scheme in his mind, | am
also open about that and we can also discuss those
schemes.

SHRI MADHUKAR SARPOTDAR : Respected
Deputy-Speaker, Sir, while giving the answer to the
particular question about the ESI scheme, the
concerned Minister has replied saying that in order to
improve the quality of ESI medical care, the ESI
Corporation has decided to enhance the ceiling on
expenditure on medical care from Rs. 410 to Rs. 500.
My simple question is : What is the present price
structure of all these medicines? If a person goes to a
doctor and if he only gets the prescription after having
himself medically examined, in that case, he is charged
Rs. 100. If you visit and see the condition of the ESI
hospitals in Maharashtra, you will find that it 5 very
horrible. Workers do not get any facility at all. They go
there only to obtain a certificate to remain absent from
the factories. Beyond that there is no other medical
facility provided to the workmen. Under such
circumstances, eventually, after the discussions with
trade unions about the various settlements, they have
made provision for the medical facilities to the workmen.
In view of the fact that those settlements and agreements
are prevailing, the enhancement limit is unnecessary
and it will not help the working class at all. Before
taking this decision, the Minister should have discussion
with the Central Trade Union and also with other
members. My question is, whether the concerned
Minister has visited any hospital of the ESIC. Then only
they have to decide about the enhancement.

SHRI NIRMAL KANTI CHATTERJEE : As also about
the strengthening of the peripheral services.

SHRI BALWANT SINGH RAMOOWALIA : Sir, the
hon. Member’s objection is that the Scheme was
enhanced, which was not required. May | request,
through you, to the House that let us see to it. Suppose,
somebody was drawing Rs. 3,000 on 31st December,
a cut-off date, he gets Rs. 3,100...(Interruptions)

SHRI V.V. RAGHAVAN : The Question is about
medical facilities and not about the Scheme.

SHRI BALWANT SINGH RAMOOWALIA : He has
mentioned to that also. Let me make it clear. After all,
you are our hon. colleagues. Listen to me, please.

Suppose, he gets Rs. 100 more, then he goes out
of the cover which is available for medical facilities.

FEBRUARY 27, 1997
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That is why, after having constant discussion with the
trade unions to ensure that viable and sustainable
medical facilities are available and workers are not
excluded, we have enhanced the amount.

Regarding the point of visiting certain hospitals
before doing that, | would submit that we have certainly
visited some hospitals and had discussions with the
trade unions. Then only we have decided to enhance
the per capita availability of funds from Rs. 410 to
Rs. 500.

Sir, through you, | want to inform the hon. Members...

SHRI MADHUKAR SARPOTDAR : If they are
functioning better then he should mention the names of
the hospitals he has visited.

SHRI BALWANT SINGH RAMOOWALIA : Sir, please
give me the opportunity to speak.

There is no cap, and | repeat that there is no cap
on the amount of expenditure incurred on the treatment
of an insured person or any member of his family. We
are also making super facilities avaiiable to many
employees. If they are chronically ill, we have also
indicated some hospitals, and they will be given better
treatment. For this we may have to spend even Rs. 10
lakh; what to speak of Rs. 500.

SHRI MADHUKAR SARPOTDAR : They are not
having culture in the hospitals for years together. Has
anybody examined it? What kind of a treatment the
workmen are getting, are you aware of it?

SHRI BALWANT SINGH RAMOOWALIA : Yes, Sir.
During the last three months, the Secretary, Labour
and the Director-General, ES| have visited various
States. They had discussions with those States. So,
after having deep and thorough discussions, we have
come to this conclusion.

SHRI BASU DEB ACHARIA : Mr. Deputy-Speaker,
Sir, the building of the ESI hospital at Durgapur had
been completed two years back but the hospital has
not yet started functioning.

May | know from the hon. Minister that when will
that ES| hospital at Durgapur the building of which has
already been completed, start functioning? Also may |
know how many non-functional ES| hospitals are there
in the State of West Bengal?

SHRI BALWANT SINGH RAMOOWALIA : Sir, the
delay in the completion of the building was the reason
that we could not start it. The moment we get the
certificate that the building is okay, we will start it
functioning.

SHRI BASU DEB ACHARIA : The building is okay.
Two years back, it was completed. Now, you are to start
it functioning.

SHRI BALWANT SINGH RAMOOWALIA : | will look
into it.
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SHRI BASU DEB ACHARIA : Okay. Thank you very
much.

[Translation]

SHRI RAM NAIK : Mr. Deputy Speaker, Sir, | would
like to know from the hon. Minister as to whether he
feels that ESI is functioning efficiently and no other
organisation can serve better than it. Would you go in
for sample survey and know the reaction of the workers
there to? Would you tell the names of trade unions
which have given their consent for extending the time
limit?

SHRI BALWANT SINGH RAMOOWALIA : As the
issue of hon’ble member has mentioned the extension
of ESI Scheme and inclusion of more people in it has
been decided after conducting survey. Opinion of almost
all the trade Unions have been sought. The Hon’ble
member may tell me about the trade unions which
were not consulted on this issue...(Interruptions)

SHRI RAM NAIK : Whether the trade unions which
were consulted on this issue, have given their consent.
If so, which are those trade unions?

SHRI BALWANT SINGH RAMOOWALIA : All the
trade unions included in the Consultative Advisory Board
of ES| have been consuited on it. Please tell me about
trade unions which have been left out. We will seek
their opinion in the matter.

MR. DEPUTY SPEAKER : it is an important
question. Unfortunately the Labour Minister is also not
present here and many hon'ble Members want to know
about it. It will be better if this is taken up during Half-
an-Hour discussion.

[English]

SHRI PRADIP BHATTACHARYA : You are perfectly
correct. It requires Half-an-Hour discussion. But the
most important thing | would like to place before you is,
so many trade unions...

[Translation]

MR. DEPUTY SPEAKER : You can speak on this
issue during Half-an-Hour discussion.

[English]
We have already agreed for Half-an-Hour

discussion on this question. So, please do not mention
it now.

Crisis in SAIL Units

*82. SHRI P.R. DASMUNSI : Will the Minister of
STEEL be pleased to state :

(a) whether the Steel Authority of India Limited
(SAIL) as a whole or any of its units are facing threat
or crisis as a result of high competition and economic
liberalisation;

PHALGUNA 8, 1918 (Saka)
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(b) if so, the details thereof, unit-wise: and

[ 4
(c) the remedial measures proposed to be taken by
the Government to overcome the problem?

THE MINISTER OF STEEL AND MINISTER OF
MINES (SHRI BIRENDRA PRASAD BAISHYA) : (a) No,
Sir.

(b) and (c) Do not arise in view of (a) above.

There is no threat or crisis in the Steel Authority of
India.

SHRI P.R. DASMUNSI : | am surprised to see how
this very new and dynamic Minister is provoked to be
misled by his officers to suppress the truth before the
nation. | do not mind it because it is his job to give
reply. The time has come when the entire nation will
judge whether this reply is correct or incorrect. | do not
like to embarrass the officials of the SAIL with respect
to what they deposed before various fora of Parliament,
but | would like to remind him only one thing.

The Nitish Sengupta Committee which was set up
to examine and go into the entire details...

MR. DEPUTY-SPEAKER : Munshiji, question please.

SHRI P.R. DASMUNSI : | am coming to the question,
Sir.

[Translation]

He has denied it flatly. But | would like to say that
we have to bring out truth if he does not accept it.

[English]

I quote the Nitish Sengupta Committee’s
observation :

“In a free trade regime with import duties
falling everywhere, Indian steel plants are in
danger of being overwhelmed in the
domestic market by the global majority and
cannot also gain easy access to other
markets unless their ware is the best priced
and also carries the tag of good, not just
passable quality”.

| would like to know from the hon. Minister where
it is a fact that the falling import duty of steel day in day
out provided India as a dumping ground and that
dumping ground in India is being allowed in the interest
of foreign countries at the cost of our own domestic
production. Why | am saying this is because the same
Minister replied in the other House to Shrimati Jayanthi
Natarajan that Indian steel plants are having the
capacity to meet the domestic requirements fully and
there is no question of any crisis in the plants. If the
domestic requirement can be met fully and at the same
time at a lesser price the dumping of the imported steel
goes on with the falling of the importod steel, how will
you justify the viability of the steel plants ia India in
future?
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SHRI BIRENDRA PRASAD BAISHYA : | have given
the actual figures and the actual position that the steel
industry is in our counay. There is no question of the
officers misleading me. The day betore yesterday the
Economic Survey report was placed before the House.
As per the repori, the Indian steel industry witnessed
more impressive performance as compared to the
previous years. While the exports are going up, as per
the report submitted by the Finance Ministry, the export
is higher than the import.

We are exporting more than what we are importing.
in terms of the previous year, the trend is of the same
level.

The Ministry of Commerce is the nodal Ministry for
dumping and our Ministry has already advised sail to
form a Cell to take remedial action for the probiem
faced by the Steel Authority of India. | do agree with the
hon. Member, Shri Dasmunsi that due to the continuous
reduction in customs duty, the steel industry is facing
some problems. | do admit it. It is not meant
for...(Interruptions) The import duty is going to have a
continuous effect on the steel industry in our country. If
the exice duty is also increased, it will also have an
effect. In other words, the duty structure will create
certain problems. | do agree with the hon. Members.
But it is not meant only for the steel industry. The steel
industry performs well and | believe it will continue to
contribute to the economy.

SHRI P.R. DASMUNSI : You have personally heard
the reply of the hon. Minister. My question was not
about the performance of the steel plants and the steel
industry. My question was, whether the present
economic liberalisation policy is creating a crisis for
the steel plants and the SAIL units or not. The Minister
himself has replied that the question of reduction of
duty day in and day out is 1eally posing a crisis and a
threat. My question was that. | said that his officers
have misled him. That was what | said and exactly, he
admitted it.

SHRI BIRENDRA PRASAD BAISHYA : Sir, the steel
industry is a commercial industry. We are facing various
problems. Our input cost is increasing due to several
reasons; not only because of the duty structure, but
due to the price hike and due to the customs duty also.
| admit that this is one of the factors. The customs and
the excise duty is one of the factors but it is not meant
only for the steel industry. It is there for the steel industry
also. The problem is there but | do believe that it will
be possible for the steel industry to overcome the
problem.

SHRI P.R. DASMUNS! : My second supplementary
is this. | will not go into the details of the matter now
to embarrass you. | am in a mood to help you. | would
like to put a question straightaway to you.

FEBRUARY 27, 1997
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Is it a fact that in spii¢ oi severe losses incurred by
three steel plants - the Durgapur Steel Plant, the
Rourkela Steel Plant and, from time to time, the Bhilai
Steel Plant - the handling charges in the stockyard was
paid in a manner beyond proportions in the past - | do
not know about the present - to drain out a lot of
resources of the steel plants to make fortune for a few
individuals? If so, are you going to set up an
investigating committee to go into why this was so
done and at whose behest? If today the political leaders
are on the dock of the Supreme Court and everyday
being maligned, why should you not do some inquiry
in SAIL as to who drained out the entire resources on
handling charges?

SHRI BIRENDRA PRASAD BAISHYA : Sir, the Steel
Authority of India is continuously making profits. Except
the Durgapur Steel Plant, the Bokaro Steel Plant and
the Bhilai Steel Plant are continuously making profits.
Two plants are running on losses.

Regarding transport and handling charges, | am
happy to inform the House that in the current year the
transport and handling charges are going to decline.
This is a healthy sign for the Steel Authority of
India...(Interruptions)

SHRI P.R. DASMUNSI :
possible?

SHRI BIRENDRA PRASAD BAISHYA : It is a
commercial organisation. We are dealing through public
tenders. We have accepted the lowest bid. The lowest
bid quoted is less than that of the previous year. So, it
is going to decline.

How is it going to be

If there is a specific allegation, we have no
hesitation in holding an inquiry against any officer or
against any person. If a specific allegation is given to
me, | am ready to hold an inquiry. We need a specific
allegation. Without a specific allegation, we cannot take
any action.

SHRIMATI GEETA MUKHERJEE : Sir, through you,
| would like to know from the hon. Minister whether
ISSCO, Burnpur falls within your discretion. Is it a
loss incurring firm? If it is a loss incurring firm,
what are you doing to help it? | am particularly
asking about ISSCO, Burnpur. What is the state of
affairs with regard to ISSCO, Burnpur at the moment?
Is it part of the Steel Authority of India or is it a separate
entity? If it is a separate entity, what are you doing to
help it?

SHRI BIRENDRA PRASAD BAISHYA : Sir, it is under
my Ministry. It has been referred to BIFR. The
Government is very seriously considering to modernise
the IISCO. But whatever steps we have to take, we
have to take the approval from the BIFR.

SHRI PRADIP BHATTACHARYA : The most important
point | would like to know from the hon. Minister is that
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as to how much quantity of steel is lying at the stock-
yard now. What are the steps the Government is taking
to sell it in the market? | am sure the hon. Minister will
agree with me that when the Steel Authority of India go
to the market, they would have found that it is a buyers
market and not the sellers market. What steps the
Government is thinking to meet the requirements
of industrial market, the domestic market and
other markets? How are they going to explore all these
things?

SHRI BIRENDRA PRASAD BAISHYA : Sir, the
development of the steel industry depends upon the
economic growth and industrial growth of the country.
However, steel growth is higher than the economic
growth and industrial growth of the country. So, the
inventory is going up. Supply is higher than demand.
Once supply is higher than demand, the inventory is
going up. So, the Steel Authority of India and the
Government of India have taken several measures to
decrease the inventory.

SHRI PRADIP BHATTACHARYA : But | would like
to know how much quantity of steel is available at the
stock yard.

MR. DEPUTY SPEAKER : Please sit down. You
have already put your question. Now, Mr. Chatterjee,
please ask your question.

SHRI NIRMAL KANTI CHATTERJEE : Please give
me two minutes.

MR. DEPUTY SPEAKER
suplementary!

SHRI NIRMAL KANTI CHATTERJEE : It is for just
introduction.

: Two minutes for

The scene regarding the steel industry is very
interesting. The House may be surprised to know that
today the world number one producer of steel is not
any advanced country, but China. Now, why has this
happened? The requirement of steel in the developed
countries is coming down because of the development
of infrastructure and the development of capital goods
industry. This is agreed to by all the international
analysts. They are cutting down their production.
They are trying to dump the surplus availability in
the developing countries where the need is still
more.

The second aspect is, it is a very funny scene. We
have the best quality of stee! in the world. We have
adequate coal reserves also, though not of adequate
quality. Despite that Japan which does not have these
resources produces it at cheaper price.

The hon. Minister has referred to the Economic
Survey. He has also conceded the point raised by hon.
Member, Shri Das Munsi. The performance in terms of
production is all right. The inventories are pilling up.

PHALGUNA 8, 1918 (Saka)
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The sale is not all right. The argument that he has
advanced that the economy is not advancing had been
refuted by Prof. Alagh yesterday. Yesterday he said that
the growth in the manufacturing sector is no less than
in the past.

My question, therefore, is in view of the fact that our
inventories are accumulating and in view of the fact that
the developed countries are trying to dump it on the
under-developed countries, would he insist on the
Minister of Finance that the customs duty on this steel
sector and on this steel products should be enhanced
in the course of this Budget?

There is a Commission. | have got the report
with me on steel. Second part of my question is,
whether that Commission on steel industry will be
immediately formed with a suitable Chairman and make
it functioning so that the cost aspect is taken into
account.

SHRI BIRENDRA PRASAD BAISHYA : Regarding
duty structure, my Ministry has already taken up the
matter with the Finance Ministry. We want that there
should be no further reduction in the import duty and no
further hike in the excise duty, in the interest of the
existing steel industry in our country.

Restriction on Foreign Satellite Channels

+
*84. SHRIMATI RATNMALA D. SAVANOOR :

SHRI RAVINDRA KUMAR PANDEY :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether private TV channels, show only such
programmes and films which are full of violence, vulgarity
and obscenity;

(b) whether the Government propose to legally
restrict the telecasts of such undesirable programmes
by foreign satellite channels;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHR! C.M.
IBRAHIM) : (a) Private TV channels beam their
programmes from outside the country. Some of these
channels, at times, do not exhibit the requisite degree
of sensitivity to Indian values and culture. -

(b) to (d) Government intends to introduce a bill in
the Parliament which would seek to facilitate the
broadcasting of such channels within the ambit of the
proposed law and, inter-alia, provide for application of
a broadcasting and advertising code on such satellite
channels.
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[Translation]

SHRIMATI RATNMALA D. SAVANOOR : Mr. Deputy
Speaker, Sir, through you, | would like to know from the
Hon’ble Minister whether the programmes being
beamed in India through foreign satellite channels are
in conformity with the Indian culture and whether these
programmes are not affecting our social milieu. Now-
a-days, no one likes to watch TV alongwith his family
members. | would like to know from the Hon'ble Minister
as to what measures are being taken to protect
the Indian culture and social values because
such programes are giving rise to immorality in our
society and casting adverse impact on women and
children.

SHRI C.M. IBRAHIM : Mr. Deputy Speaker, Sir, |
agree with the Hon'ble member. As no law pertaining
to broadcasting has been formulated in the country so
far, the Department has decided to enact a law in this
regard and after enactment of law, all the foreign
channels would be able to beam their programmes
only after procuring a licence and at the time of issuing
such licences, a restriction would be imposed on them
that the programmes not in confirmity with the Indian
culture would be banned effectively.

SHRIMATI RATNMALA D. SAVANOOR : Mr. Deputy
Speaker, Sir, my second supplementary is as to whether
the government propose to take any policy decision in
order to ensure that the programmes full of vulgarity
and violence are not telecast in our country so that our
future generation may be saved from the evils and
glamour of western civilization and Indian culture and
values are protected.

SHRI C.M. IBRAHIM : Mr. Deputy Speaker, Sir, so
far as Doordarshan is concerned, we make every effort
to avoid telecasting such programmes on Doordarshan.
Regarding films, we will endeavour to get restrictive
measures taken through the Censor Board. | would like
to assure the Hon'ble Member that there has been a lot
of improvement in Doordarshan and the measures
to bring improvement will be continued in the future
also.

SHRIMATI BHAVNABEN DEVRAJ BHAI CHIKHALIA:
Mr. Deputy Speaker, Sir, the Hon’ble Minister in his
reply has stated that the private TV channels beam
their programmes from outside the country. Whether
the Government is not aware that these programmes
are telecast from outside the country. | would also like
to know whether the Government has held discussion
with the distributors and owners of such channels
regarding their willingness to abide by the laws
formulated in our country in this context.

SHRI C.M. IBRAHIM : Mr. Deputy Speaker, Sir,
consultations are not a pre-requisite for enactment of
a law. After the enactment of law, they would be asked
to abide by it.
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SHRIMATI BHAVNABEN DEVRAJ BHAI CHIKHALIA:
Our culture is under attack and our TV channels are
under attack from the foreign channels but the
Government is unable to do anything about it. Whether
the Government would deliberate upon this matter in
order to improve the situation?

SHRI C.M. IBRAHIM : | have made it amply clear
in the very beginning that this is a very serious issue.
India is a vast country. Here, permission of house-
owners is required to gain entry into even an ordinary
household but on the contrary, no permission is required
for entering this country of 95 crore people. Anyone
who is willing, is beaming programmes without seeking
any permission. Hence, we are trying to enact a
legislation as soon as possible so that after its
enactment, strict action could be taken against those
trying to beam such programmes which go against the
culture of our country and our national unity.

SHRI HARADHAN ROY : | am not aware as to
whether the Hon'ble Minister watches TV or not, but |
would like to tell him that a number of serials, which
are being telecast in India today-be they of half an
hour or one hour duration are being telecast in the
name of socials and in some serials prizes are also
announced in which the viewers giving correct reply to
a certain question stand to get even a car as a prize
but in all such serials, murders, killing, rape and what
not are being depicted. | would like to know from the
Hon'ble Minister as to by when the telecast of such
serials would be stopped. He should give a clear reply
to this question. Whether ali this will be allowed to
continue as our coming generation and our country is
being destroyed by all such things.

SHRI C.M. IBRAHIM : What can | say in reply to
this question? Such is the taste of the people. However
so far as the code is concerned, we will ensure that the
serials not confirming to the code laid down in this
regard, are not approved. Even if a little violation of the
code is detected, those serials would not be approved.
We are trying to ensure the production of such
programmes as can be watched by all the family
members together. It is on this basis that we are trying
to telecast programmes on Doordarshan.

SHRI SATYA PAL JAIN : Mr. Deputy Speaker, Sir, it
is a matter of pleasure that the Hon'ble Minister has
himself admitted that such programmes should be
shown on TV channels which can be watched by the
whole family together. However many such programmes
are being telecast through Doordarshan which one
cannot watch alongwith his family members. Hon'ble
Minister has himself admitted that they donot have any
control over private TV channels. When the Hon'ble
Minister himself admits it and feels that the programmes
being beamed through these channels are not of such
standard which can be watched with one's family, |
would like to ask him through you whether his Ministry
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has laid down any guidelines regarding the kind of
programmes that would be allowed to be telecast.
Secondly, the Hon'ble Minister has stated :

[English]

“Government intends to introduce a Bill in
the Parliament which would seek to facilitate
the broadcasting of such channels within the
ambit of the proposed law..”

[Translation]

| would like to know the time by which this Bill
would be presented and whether you can also tell us
about the time by which this Bill will be passed and it
would become an Act. Whether this Act is likely to
come into force within six months or three months so
that the telecast of such programmes is stopped.

SHRI C.M. IBRAHIM : So far as the code is
concerned, a code is already in force for the programmes
being telecast through Doordarshan. However, we have
notl been able to do anything in case of private channels
as no legislation has been formulated in this regard. As
regards presentation of Bill, the matter is already
pending before the Cabinet. We'll try to present and
pass both the Broadcasting Act and Prasar Bharti Bill
in this session itself. After getting the approval of the
Cabinet, | would like it to be discussed on various fora
throughout the country because such a law is being
enacted for the very first time in this country. We'll give
it wide publicity through newspapers and Doordarshan.
We are starting a programme ‘Focus’ from Monday
onwards. People from all walks of life be it the Editor
of a newspaper or a politician, should be invited to
express their views in this programme.

Mr. Deputy Speaker, Sir, | would like this Bill to be
passed in the Parliament not simply by majority but by
cousensus of all the members. Thus, we are trying to
include all the viewpoints in this Bill.

[English]
Telephone Facility to Rural Areas

‘85.  SHRI BRIJ BHUSHAN TIWARI : Will the
Minister of COMMUNICATIONS be pleased to state :

(a) whether the Government have taken any steps
to provide telephone tacility in the rural areas;

(b) if so, the details thereof, state-wise;

(c) the target fixed to provide telephone facility to
the rural areas of Uttar Pradesh during the next financial
year and the time by which this target is likely to be
achieved;

(d) the rate of call proposed to be charged In these
rural areas and the rent likely to be paid by the villagers
for new connections;
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(e) whether the villagers are also proposed to be
provided with STD facility; and

(f) if not, the reasons therefor?

[Translation]

THE MINISTER OF COMMUNICATIONS (SHRI BENI
PRASAD VARMA) : (a) Government has adopted a policy
to provide one Public Telephone in each ot the villages
ot the country.

(b) As on 31.12.1996, 2,32,473 villages have been
provided with telephone facility. The State-wise details
are given in the enclosed Statement-|.

(c) A target of 23.000 village Public Telephones
(VPTs) has been proposed for Uttar Pradesh during
1997-98.

(d) The details are given in the enclosed Statement-

(e) and (f) The STD facilities can be provided on
Village Public Telephones (VPTs) if there is a demand
and technically feasible to provide the same. Normal
telephone connections in villages can take STD facility,
if the exchanges are having STD facility.

Statement-|

Total No. of villages with
Telephone Facilities as
on 31st December,

S.No. Name of Circle

1996.

1. Andaman & Nicobar 159

2. Andhra Pradesh 19338

3. Assam 9134

4. Bihar 13505

5. QGuijarat 13368

6. Haryana 6953

7. Himachal Pradesh 4621

8. Jammu & Kashmir 1844

9. Karnataka 14877

10. Kerala 1530
11. Madhya Pradesh 28703
12. Maharashtra 24538
13.  North-East 2600
14. QOrissa 13915
15.  Punjab 8647
16. Rajasthan 14058
17.  Tamil Nadu 15095
18.  Uttar Pradesh 30654
19.  West Bengal 8740
20.  MTNL. Delhi 191
21. Calcutta Telephones 3
Total 232473
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Telephone Exchange

Rates of Bi-monthly rental and call Fee

Ren- No. of Fee per call unit for calls in exces of those
tal call allowed free ofunits charges
allo- From From From From In
wed 251 451 501 1001 excess
free of to to to to 2000
charge 450 500 1000 2000
during
two
months
Rs. Paise Paise Rs. Rs.P Rs.P
1 2 3 4 5 6 7 8
Exchange systems of less than 100 250 60 80 1 1.25 1.40
1000 lines
2. Exchange systems of 1000 lines 200 250 60 80 1 1.25 1.40
and above but below 30,000 lines
3. Exchange systems of 30,000 lines 275 250 60 80 1 1.25 1.40
and above but below 1 lakh lines
4. Exchange systems of 1 lakh lines 360 250 60 80 1 1.25 1.40
and above but below 3 lakh lines
5. Exchange systems of 3 lakh lines 380 250 60 80 1 1.25 1.40

and above.

SHRI BRIJ BHUSHAN TIWARI : Mr. Deputy Speaker,
Sir, the Hon'ble Minister has statad in his reply that
Telecom policy has been adopted by the government
to provide one public telephone facility to each and
every village of the country and out of total 6,04,925
villages, this facility has been provided in 2,32,473
villages so far. However, the telephones remain out of
order in more than two-third villages out of the villages
having telephone connections. Whether the government
is merely completing the formality of providing a
connection in order to meet the target? | would like to
know from the Hon’'ble Minister as to whether the
Government has got any plan to improve the situation
so that the telephones which are presently out of order
are made functional and if so, the details thereof. Further,
how these telephones are proposed to be made
functional?

SHRIMATI BHAVNABEN DEVRAJ BHAI CHIKHALIA:
All the telephones installed in villages are out of
order.

SHRI BEN! PRASAD VARMA : No, Sir. All the
telephones are not out of order, however the position is
not very good either in this regard. It is true that there
were a number of faults in the telephones installed
in villages earlier but we have rectified the faults
and have made a number of telephones functional
this year. We had launched a special drive in this regard
and according to the information available with me, 70
per cent telephones are functioning properly but 30 per

cent telephones are still out of order...(Interruptions)

SHRI CHAMAN LAL GUPTA : Mr. Deputy Speaker,
Sir, 90 per cent telephones are out of order.

SHRI NARENDRA BUDANIA : Mr. Deputy Speaker,
Sir, the condition of the telephones installed in villages
is very bad...(Interruptions)

[English]

MR. DEPUTY SPEAKER : Let him. complete his
reply first.

[Translation]

SHRI BENI PRASAD VARMA : Let me complete my
reply first...(Interruptions)

[English]

SHRI SANAT MEHTA : The way they reply,
sometimes we feel that we are living in a fool’s paradise.

[Translation]

SHR!I BENI PRASAD VARMA : Mr. Deputy Speaker,
Sir, I'll give a reply as per the information available with
me. | won't reply beyond it. If you have any complaint
pertaining to any state or any district, you may give it
to me in writing. | am even prepared to order a vigilance
enquiry or CBI enquiry or any other enquiry which may
satisfy you...(Interruptions)
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[English]
MR. DEPUTY SPEAKER : Please sit down. Please
take your seats.
(Interruptions)
MR. DEPUTY SPEAKER : | request you to please
sit down.
(Interruptions)

MR. DEPUTY SPEAKER : Please let him conclude.
Yes, Mr. Varma, please complete your reply.

[Translation]

SHRI BENI PRASAD VARMA : If both of us speak
at the same time, nobody would be able to hear
anything...(Interruptions)

[English]
MR. DEPUTY SPEAKER : Why don't you listen to
him?
(Interruptions)

MR. DEPUTY SPEAKER : Please sit down. Let
him complete.

[Translation]
SHRI BENI PRASAD VARMA : I'll give you the
official figures and not of my own...(Interruptions)
MR. DEPUTY SPEAKER : You may say whatever
you want to say.
(Interruptions)

SHRI NITISH KUMAR : Mr. Deputy Speaker, Sir,
what is the reply given by the Hon'ble
Minister?...(Interruptions) The Hon’ble Minister states
that he is getting this matter examined...(Interruptions)

[English]
‘The matter is being looked into'.

[Translation]

SHRI BENI PRASAD VARMA : You are
misinterpreting my statement...(Interruptions)

SHRI NITISH KUMAR Such a reply is
giwven...(Interruptions) Leave aside U.P. and talk about
your Ministry instead...(Interruptions) The telephones
are not functioning properly anywhere...(Interruptions)

SHR!I BENI PRASAD VARMA : | have in mind the
interests of all the states including that of U.P. and
Bihar...(Interruptions)

[English]

MR. DEPUTY SPEAKER : Please sit down. | would
request you to sit down.
[Transiation]

SHRI NITISH KUMAR : Specific complaints can be
made only when some of the telephones are out of
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order. However, in this case. all the telephones are out
of order...(Interruptions)

[English]

MR. DEPUTY SPEAKER : Why don’t you allow him
to speak?

[Translation]

| think, you are not satisfied with the reply given by
the Hon'ble Minister but please allow him to complete
his reply.

(Interruptions)

MR. DEPUTY SPEAKER : Thereafter, we'll consider
some other alternative.

(Interruptions)

SHRI BENI PRASAD VARMA : Mr. Deputy Speaker,
Sir, What | had stated earlier was that as per the
information available with me, a drive was launched to
make functional the telephones installed in rural areas.
We are somewhat satisfied with the progress but the
telephonas installed in rural areas are not functioning
properly. We agree with you to an extent and we have
also made an effect to improve the
situation...(Interruptions)

SHRI G.L. KANAUJIA : | am not satisfied with your
reply. | would like to know about the action taken so
far...(Interruptions)

SHRI BENI PRASAD VARMA : You are wasting the
time of entire House. Let me complete my reply first.
Thereatter, I'll reply to all the questions you may like to
put. | have the information furnished by my department
which | can communicate. As per the
information...(Interruptions)

[English]
MR. DEPUTY SPEAKER : Please listen to him.
(Interruptions)
[Translation]

MR. DEPUTY SPEAKER : You may speak.

SHRI BENI PRASAD VARMA : As per the information
available with me, 70 per cent telephones have been
made functional while 30 per cent telephones are still
out of order...(Interruptions)

SHRI TASLIMUDDIN : Not a single telephone is
functioning properly in Bihar...(Interruptions)

SHRI BENI PRASAD VARMA
possible...(Interruptions)

MR. DEPUTY SPEAKER : | have to be on my legs
again and again. Please listen to me for a minute.

It could be

(Interruptions)

MR. DEPUTY SPEAKER : Mr. Minister, when you
say that 70 per cent or 80 per cent telephones have
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been made functional, they get more excited. Please
share some more information...(Interruptions)

SHRI BENI PRASAD VARMA : We respect your
sentiments. It is quite possible that the information
furnished by the Department may be
wrong...(Interruptions)

SHRI VIRENDRA KUMAR SINGH : Not a single
telephone is functioning properly in rural areas
...(Interruptions)

SHRI KHELSA! SINGH : When our telephones
contmue to remain out of order in villages, one can well
imagine the plight of common man...(Interruptions)

MR. DEPUTY SPEAKER : | would like to thank Shri
Brij Bhushan for having asked his question. However
there does not seem to be any scope for putting even
a single supplementary in view of the atmosphere
prevalent here. Hence | leave this matter to be taken up
during halt an hour discussion.

(Interruptions)

SHRI BENI PRASAD VARMA : | would like to give
an assurance...(Interruptions)

MR. DEPUTY SPEAKER : Now nothing is being
heard in this din. Please leave it.

(Interruptions)

[English]

MR. DEPUTY SPEAKER : Please sit down. This is
not good.

(Interruptions)
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[Translation]

SHRI NITISH KUMAR : Mr. Deputy Speaker, Sir, this
matter should be taken up under Rule 193 as Half-an-
hour discussion will not suffice. A short duration
discussion should be held on it.

[English]

MR. DEPUTY SPEAKER : | am sorry gentiemen, |
have already said that Half-an-hour discussion will be
allowed on this. Somebody may give a notice to that
effect. There shall be no discussion on this point now.

Railway Projects

<+
*86. LT. GENERAL SHRI PRAKASH MANI
TRIPATHI :

SHRI BHAKTA CHARAN DAS :

Will the Minister of RAILWAYS be pleased to
state :

(a) whether the Government have sanctioned some
new railway projects during the last 6 months;

(b) if so, the location-wise details thereof; and
(c) the estimated investment involved in each of
these projects so far?
[Translation]

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) Yes, Sir.

(b) and (c) A statement is laid on the table of the
Sabha.

Statement

(b) and (c) The projects which have been sanctioned by the Government (approved by CCEA)/sanctioned by
Parliament during the last 6 months with their location and cost are as under :-

S.No. Name of Project State Cost Date of approval
(Rs. in cr.) by CCEA
1 2 3 4 5
1. Construction of 3rd line between Bilaspur and MP 151.53 approved by CCEA on
Urkura. 19.9.96
2. Doubling of Titalagarh-Langigarh Rd. Orissa 66.61 -do-
3. Electrification of Bhubaneswer- Orissa 292.22 -do-
Vishakhapattanam
4. Electification of Udhna-Jalgaon Gujarat/ 124.39 -do-
Maharashtra
5. Conversion of Ajmer-Chittaurgarh-Udaipur. Rajasthan 262.00 -do-
Sakri-Hassanpur Bihar approved by CCEA on
25.9.96
7. New line between Khagaria and Kusheswarthan Bihar 78.22 approved by CCEA
on 21.2.97
8. New line between Bangalore-Hassan- Karntaka 179.18 -do-

Shravanbelagola
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1 2 3 4 5
9. New line from Harmuti to Itanagar Arunachal 155.29 approved by CCEA on
Pradesh 21.2.97

10. New line from Hubli to Ankola Karnataka 483.15 -do-
11.  Gauge Conversion of Ranchi-Lohardanga Bihar 137.6 -do-

with extension to Tori.
12. Gauge Conversion of Jabalpur-Gondia Madhya 386.3 -do-

including Balaghat-Katangi Pradesh
13.  New line from Ahmedanagar to Parli Vaijanath Maharashtra 353.00 -do-

via Beed.
14. New line from Dausa to Gangapur City. Rajasthan 152.00 -do-
15. Gauge Conversion of Guntakal-,Haspet to Karnataka/ 105.77 -do-

provide doubling Andhra Pradesh
16. Third line Sonua and Manoharpur Bihar 183.07 -do-
17.* Gauge Conversion of Mathura-Kasganj and Uttar Pradesh 396.00 -do-

Kasganj-Bareilly

* This work 1s included in the budget 97-98 and will be taken up after the budget is passed by Parliament.

The following projects costing over Rs. 10 crs. each have been sanctioned by the Minister for Railways and
have been approved by Parliament in the Supplementary Budget 96-97.

1. Katpadi-Vaniyambadi-Automatic block and 3rd
line between Vaniyambadi-Jolarpettai

2. Arakkonam-Marudhalam-Walajah Road-Katpadi-

Automatic block signalling with third line between

Marudhalam-Walajah Road.

3. Manmad-Igatpuri-Installation of optic fibre cable
system

4. Hubli-construction of Diesel locoshed for 50 locos

5. Hubli-wagon manufacturing facilities

Tamil Nadu 47.00
Tamil Nadu 22.97
Maharashtra 11.19
Karnataka 15.26
-do- 15.00

LT. GENERAL SHR! PRAKASH MANI TRIPATHI :
Mr. Deputy Speaker, Sir, No mention has been made in
the list submitted by the Ministry about any new railway
lines in Uttar Pradesh. In the Budget also nothing has
been said on this account. Gauge conversion of any
line increases its capacity, revenue receipts and
naturally decreases the burden of railways. The gauge
conversion ot Lucknow-Barouni line in the North-East
Railways increased the goods carrying capacity of this
track by 30 percent and passenger traffic capacity by
25 percent. This line goes upto Assam and it passes
through the states of Uttar Pradesh, Northern Bihar and
Northern Bengal. This is a very old line. This conversion
is likely to increase the capacity of other lines and
decrease the burden thereof as well. Will the Minister
of Railways be pleased to state as to whether the
Government propose to undertake the doubling work of
Lucknow-Barouni line? If so, by when and if not, the
reasons therefor?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) : Mr. Deputy Speaker, Sir, it has been only

asked in this question that how many projects have
been approved by the Government during last six
months. In reply to this question | have told that such
and such railway lines have been given approval. As
far as the information in respect of the question being
asked by the hon’ble member is concerned, we will
collect the same and let him know about that. Yesterday,
many of our colieagues particularly Shri Sanat
Mehta were looking very much agitated. The
approval which is given...(Interruptions) O.K. all
the people of entire Gujarat and Kerala also
...(Interruptions) | do not want to name anyone. My
question is in respect of approval. There are two kinds
of approval...(Interruptions) At least, now listen to me.
please. After question hour it will meaningless to discuss
this thing. Yesterday also, | was going to give reply
...(Interruptions)

MR. DEPUTY SPEAKER : Only one minute is left.
He will not be able to complete his reply within this little
time. At least, you would like to listen to his reply. You
may please sit down.

(Interruptions)
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SHRI RAM VILAS PASWAN : Please, listen to my
reply. A sum of Rs. 396 crores has been sanctioned
during the last six months for gauge conversion of
Mathura-Kasganj and Kasganj-Bareilly railway lines.
There are two kinds of approval in this respect; one is
parliamentary approval and another is cabinet's
approval.

12.00 hrs.

So far as the matter pertaining to Surendranagar
and Bhavanagar of Gujarat, which our colleagues were
raising yesterday, is concerned | would like to let you
know that it has got the parliamentary approval and is
likely to get the Cabinet's approval within a day or two.
As far as money is concerned, expenditure of one or
two lakhs of Rupees does not matter because when the
project is cleared by the Parliament, it becomes the
baby of the ministry and whatever amount does it require
for its implementation, it will always be spent thereon.
This much we want to assure you and this is what | was
trying to let you know yesterday.

Likewise, Karoor and Selam projects have also
been cleared by the Parliament but these are pending
before the Cabinet. These are also likely to get Cabinet’s
approval within a day or two and whatever amount it
requires, we will give it. This is what | was trying to tell
you yesterday but you people were not ready to
listen...(Interruptions)

[English]

MR. DEPUTY SPEAKER : You may ask second
supplementary.

(Interruptions)

[Translation]

LT. GENERAL SHRI PRAKASH MANI TRIPATHI :
My question was not related to this only. What | meant
to say was that this is a very old line and its gauge
conversion has increased the revenue recipts of railways
substantially, but at the same time traffic congestion
has also increased many folds in the areas through
which it passes. It requires your immediate attention. |
want to know as to whether you would think over this
problem and find a way out? This can be told to us later
also.

SHRI RAM VILAS PASWAN : Yes, we will think over
it. The policies of the Government are directed to the
welfare of backward class people and development of
backward areas. Uttar Pradesh is also one of the
backward states. Whenever any project survey is
completed, it will be submitted before the Planning
Commission, from where it would be referred to the
Expanded Board. Thereafter we will take it up. But your
question pertained to the period of last six months. We
will certainly take your new demand under our
consideration.
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[Translation]

Persons killed/injured at Unmanned
Level Crossings

*83. SHRI MAHENDRA SINGH BHATI : Will the
Minister of RAILWAYS be pleased to state :

(a) the number of persons killed/injured at the
unmanned level crossings during the last three years;
and

(b) the concrete steps taken by the Government to
check the recurrence of such accidents?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) : (a) The number of persons killed/injured in
accidents at unmanned level crossings during the last
three years is as under :

Year No. of persons No. of persons
killed injured
1993-94 146 273
1994-95 147 115
1995-96 117 162

(b) Accidents at unmanned level crossings occur
due to the negligence of road users who cross the
level crossing without observing the precautions
stipulated in Section 131 of the Motor Vehicles Act.

Some of the steps taken by the Railways to prevent
accidents at unmanned level crossings are as under :

(i) Speed breakers/rumble strips have been
provided on the road approaches to
unmanned level crossings so that the road
vehicles may reduce their speed.

(ii) Whistle boards are provided alongside the
rail track on approach of level crossings to
advise the train driver to whistle to warn the
road users about the approaching train.

(iii) To educate the road drivers about safety at
unmanned level crossings, publicity
campaign is launched through various media
like quickies on TV, cinema slides, talks on
radio and advertisements in newspapers and
periodicals.

(iv) State Governments are requested from time
to time to exercise strict checks while issuing
driving licenses, especially to drivers of
trucks, buses and other heavy traffic vehicles.

[English]
Strike by Pilots
*87. SHRI BANWARI LAL PUROHIT :

SHRI TARIQ ANWAR :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the pilots of Indian Airlines had gone
on mass sick leave from January 23 to 27, 1997,
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(b) if so, the details thereof and the reasons therefor;

(c) the accumulated loss suffered by the airlines
due to strike by pilots;

(d) the number of flights cancelled as a result
thereof; and

(e) the steps taken to avoid such losses and strikes
by pilots in future?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) : (a) Yes, Sir.

(b) On 23.1.1997, a total of 142 pilots represented
by ICPA resorted to concerted action by reporting sick
or refusing to operate flights on various grounds till
27.1.97. The main issues for the action are as under :-

(1) Guaranteed payment of fixed hours;
(2) Cash allowance during international flights;

(3) Free meals to two pilots during their stay in
hotels;

(4) Comparable terms of payment with the Pilots
of Alliance Air

(c) and (d) 83 flights were cancelled as a result of
concerted action by the pilots. Indian Airlines suffered
an estimated loss of approximately Rs. 3 crores due to
this action.

(e) Following steps have been taken to avoid such
losses and strikes by pilots in future :-

(i) The Management of IA refused to entertain
any demands that would amount to
reopening of the settlement signed with the
Indian Commercial Pilots Association in
January, 1996, valid till December 1998.

(i) Disciplinary proceedings were initiated
against all pilots who had refused to
undertake flights.

(iii) The names of Pilots who have reported sick
on more than one occasion have been
referred to the Airforce Central Medical
Establishment through DGCA to keep it on
record for consideration during periodical
medical examination in future.

(iv) The Management insisted on restoration of
normalcy before commencement ot any
discussions.
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MI-17 Helicopters

*88. SHRI N. RAMAKRISHNA REDDY : Will the
Minister of CIVIL AVIATION be pleased to state

(a) whether Russian built MI-17 helicopters are in
use in India for transportation of goods or passengers;

(b) it so, the number thereof;

(c) whether Government have seen reports that
Nepal has grounded these helicopters for safety
reasons; and

(d) it so, the safety precautions taken by the
Government in this regard?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) : (a) and (b) MI-17 helicopters are not being
used for civil air transport operations in India.

(c) It is gathered that His Majesty's Government of
Nepal had temporarily suspended passenger operations
by MI-17 helicopters in December, 1996, which have

" since resumed and the matter is being examined by

their experts.

(d) Does not arise in view of (a) and (b)

Telephone Connections

‘89. SHRI A. SAMPATH : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) the number of telephone connections sanctioned
during each of the last three years, State-wise;

(b) the position of waiting list during the above
period, State-wise; and

(c) the number of new telephone connections given
during 1996 and 1997, so far, State-wise?

THE MINISTER OF COMMUNICATIONS (SHRI BEN!
PRASAD VARMA) : (a) and (b) The details of telephonc
connections provided and the position of waiting list
three years, State-wise are as per Statement-|.

{c) The Number of new telephone connection givap
during 1996 and 1997, so far, State-wise is as pér
Statement-Il.

Statement-|

Details of Telephone Conections Provided and Posion of Waiting List During Last 3 Years

S.  Name of the State 1993-94 - 1994-95 1995-96
No. Telephone Waiting Telphone Waiting Telephone Waiting
Provided list as Provided list as Provided list as
on 31.3.94 on 31.3.95 on 31.3.96.
1 2 3 4 5 6 7 8
. Andhra Pradesh 77.837 1,565,426 1,38,278 1,24,452 1,560,021 1,35,054
2.  Assam 13,430 9.820 13,103 15,028 20,295 19,648
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1 2 3 4 5 6 7 8
3. Guijarat (including Dadar, 82,187 1,98,808 1,22,507 1,88,114 1,34,832 2,11,799
Diu, Daman and Nagar
Haveli)
4. Bihar 37,189 35,544 44,068 21,225 33,115 42,481
5. Haryana 41,793 69,310 47,008 60,885 52,486 76,914
6. Himachal Pradesh 11,009 18,415 21,349 13,520 30,212 24,768
7. J&K 7,047 18,190 4,983 20,530 5,988 27,919
8. Karnataka 73,539 1,65,886 1,36,008 1,24,066 1,39,694 1,53,663
9. Kerala (Including 58,936 3,14,442 90,460 3,38,879 1,54,033 4,15,321
Lakshdweep, U.T.)
10. M.P 1,01,964 52,587 88,619 37,055 81,275 35,806
11. Maharashtra (Including 2,45,463 3,41,529 3,60,807 2,61,743 4,18,131 2,36,716
Goa and Mumbai)
12. North-East (Including Arun- 8,687 5,217 8,689 5,327 16,433 5,961
achal Pradesh, Manipur
Meghalaya, Mizoram,
Nagaland and Tripura)
13. Orissa 21,021 4,171 18,638 9,726 31,014 14,682
14. Punjab (including 59,008 1,89,462 1,01,059 1,71,372 1,43,569 1,73,005
Chandigarh)
15. Rajasthan 75,135 1,62,571 84,623 1,47,208 1,00,672 1,38,150
16. Tamil Nadu 94,116 3,10,992 1,49,899 2,97,784 2,07,452 3,41,829
(including Chennai &
Pondicherry (U.T.))
17. Uttar Pradesh 59,330 1,25,496 1,16,290 1,06,837 1,561,336 1,18,546
18. West Bengal 47,885 68,083 70,240 78,963 1,12,463 95,538
(including Sikkim, Andaman
& Nicobar Islands and
Calcutta)
19. Delhi 1,25,020 2,50,901 1,563,090 1,30,243 2,00,070 9,221
Total 12,40,636 24,96,850 17,69,718 21,52,947 21,83,091 22,77,021
Statement-|| 1 > 3
Number of New Telephone Connections Given
During 1996-97 as on 31.01.1997 Karnataka 90051
Kerala (Including 106094
SI.  State Telephone Ladshdweep,( U.T.))
No. i
Conection 10. MP 30536
! 2 3 11.  Maharashtra (Including 203591
1. Andhra Pradesh 107494 Goa and Mumbai)
2. Assam 10963 12. North-East (Including Arun- 8882
3.  Bihar 25094 achal Pradesh, Manipur
4 Gui . . Meghalaya, Mizoram,
. ylarat (including Dadar, 93187 Nagaland and Tripura)
Diu, Daman and Nagar
Haveli) 13. Orissa 24629
5. ‘Haryana 27765 14. Punjab (including 63056
6. H.P 22745 Chandigarh)
7. J8K #M50 15.  Rajasthan 54172
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1 2 3
16. Tamil Nadu 1245503
(including Chennai &
Pondicherry (U.T.))
17. U.P 104705
18. West Bengal 71392
(including Sikkim,
Andaman & Nicobar Islands
and Calcutta)
19. Delhi 102576
Total 1279894

Mid Air Disaster

*90. SHRI CHUN CHUN PRASAD YADAV :
PROF. AJIT KUMAR MEHTA :

Will the Minister of CIVIL AVIATION be pleased to
state : )

(a) whether a major mid air disaster was averted
over Delhi skies during January, 1997, when an Indian
Airlines plane carrying him among other passengers
from Bombay came dangerously close to an Air India
aircraft,

(b) if so, the details thereof;

(c) whetyer any enquiry has been conducted in this
regard;

(d) if so, the outcome thereof; and

(e) the steps taken to ensure non-recurrence of
such incidents?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) : (a) On 4.1.97 the Commander of Indian
Airlines flight 1C-168 reported airmiss with an Air India
flight Al-308.

(b) to (d) The investigation into the incident
conducted by Directorate General of Civil Aviation has
revealed that Air India aircraft had overtaken the Indian
Airlines aircraft at 60 NM (Natutical Miles) before Delhi,
maintaining a vertical separation of about 3000 ft and
hence there was no risk of collision between the two
aircraft.

(e) DGCA has advised Airports Authority of India
(AAl) to take the following measures :-

(i) Air Traffic Controllers should strictly follow
the taid down ATC procedures and
instructions.

(ii) Standard phraseology should be used while
giving instructions to aircraft.

(ili) Frequent proficiency monitoring of ATC staff
in association with the Directorate General
of Civil Aviation officers should be carried
out.

(iv) Modernisation of Air Traffic Services of
Bombay and Delhi airports should be made
operational expeditiously.
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(v) Proper maintenance of navigational
communication and landing facilities should
be ensured.

Tata-Singapore Airlines Joint Venture

‘91. SHRI PRAMOD MAHAJAN :
SHRI MADHAVRAO SCINDIA :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Tata-Singapore Airlines joint venture
has recently been approved by the Foreign Investment
Promotion Board (FIPB) contrary to the declared
Government's policy decision of not allowing foreign
airlines equity participation in Indian domestic airlines
sector;

(b) if so, the facts and details thereof and the
decision taken by the Government in this regard;

(c) whether representation have also been received
in this regard,

(d) if so. the details thereof and the reaction of the
Government thereto;

(e) the impact of induction of such a large capacity
Tata-Singapore Airlines venture on Indian domestic
Airlines; and

(f) the steps taken or proposed to be taken to
safeguard the interests of domestic airlines?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHR!I C.M.
IBRAHIM) : (a) and (b) The Foreign Investment Promotion
Board (FIPB) had recommended the joint venture
proposal of Tata-Singapore Airlines. Since the modalities
for permitting foreign equity and NRI equity participation
in the domestic air transport services are undes
formulation, the Government has decided to re-examine
the proposal after the said modalities are formulated.

(c) and (d) Yes, Sir. It has been represented that the
proposal should not be approved as it would adversely
affect the interests of the existing domestic air operators
in general and national carriers in particular.

(e) It is difficult to make any categorical assessment
of likely impact on Indian domestic airlines at this stage.
However, a report by Indian Airlines speaks of sickness
as a result of possible over capacity.

(f) Government is conscious to safeguard the
interests of the domestic airlines and appropriate steps
would be taken whenever reauired.

Employment Casual Employees in Railways

*92. SHRI RAM TAHAL CHAUDHARY : Will the
Minister of RAILWAYS be pleased to state :

(a) the rules followed while employing casual
employees in his Ministry;

(b) whether these rules have been violated during
the last three years; and
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(c) if so, the action taken against the persons found
guilty in this regard and the zone-wise details thereof?

THE MINISTER OF RAILWAYS (SHR!I RAM VILAS
PASWAN) : (a) As per extant policy fresh face casual
labour on the railways are employed with the prior
personal approval of General Managers, adhering to
extant instructions regarding the procedure to be
followed, and educational qualifications, medical
standards and age limits as laid down for the particular
category in which they are likely to be absorbed.

Percentage laid down in favour of SC/ST for
recruitment to Group ‘D’ categories are applied in the
intake of Casual Labour both in the open line and the
projects.

While engaging fresh faces as casual labour for
works expected to last for some months, the orders
regarding reservation for employment to ex-servicemen
are also to be followed.

(b) and (c) The information is being collected and
will be laid on the Table of the Sabha.

Co-operation from Germany

*93. SHRI GORDHANBHAI JAVIA : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Government have sought any co-
operation from Germany for the supply of Railway
equipment and their installation and commissioning,
and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) : (a) and (b) Indian Railways have sought
German assistance for improvement of signalling
between Ghaziabad and Kanpur. A proposal in this
regard was processed through the Ministry of Finance
to KFW/Germany who had a feasibility study done.

FEBRUARY 27, 1997
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Time Spent by Various Channels of
Doordarshan
*94. SHRI SUDHIR GIRI

state :

(a) the total number of telecast hours by different
channels of Doordarshan during the period from January

to December, 1396;

(b) the number of hours spent for the regional
languages during the same period, language-wise and

channel-wise;

(c) whether the Doordarshan has played any role

in developing the regional languages;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.

IBRAHIM) : (a) and (b) A statement is inclosed.
(c) Yes, Sir.

(d) Doordarshan has a number of Regional
Language Satellite Channels with programmes in
Assamese, Bengali, Gujrati, Kannada, Kashmiri,
Malayalam, Marathi, Oriya, Punjabi, Tamil and Telugu.
These channels are available in the entire country
through a Cable or an appropriate dish antenna and
also include the Regional Network programmes which
are availble terrestrially within the respective States
from 4.30 to 8.30 p.m. everyday. Thus, Regional
Language Satellite Services (RLSS) facilitate telecast
of more programmes in regional languages and provide
access to regional programmes for viewers throughout

the country.

(e) Does not arise.

Statement

Language of Telecast

Total hours
Originating Station of telecast
and Channel per week
(Hrs.-Mts.)
1 2
Delhi
‘National Network 90-00
(including ETV)
*Delhi Regional 32-00
(including ETV)
*Metro Network 82-00
*Single Metro 13-30
*DD-3 91-00

Mainly in Hindi, Some Programmes in English, Urdu,
Sanskrit and feature films in all Indian languages.

Mainly in Hindi, Urdu, Punjabi and feature films in all
dialects.

Mainly in Hindi, and English, News Bulletin in Urdu.

Mainly in Hindi and some programmes in Punjabi and

English.

English and Hindi, Feature films in all indian languages in

Movie-Club.

: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
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1 2 3

*DD-International 119-00 English and Hindi, Also some regional language
programmes.

*DD-CNNI 14-00 English

Lucknow

*Regional 21-00 Mainly in Hindi, some programmes in English and Urdu,
including a News Bulletin.

Jaipur

*Regional 21-00 Mainly in Hindi, some programmes in Sindhi, Urdu,
Sanskrit, Rajasthani, Kachi (local dialect)

Jalandhar

*Regional 22-30 Mainly in Punjabi, some programmes in Hindi, Dogri,
Himachali, Haryanvi, Urdu.

*Satellite Mode 16-00 Punjabi

Srinagar

*Regional 22-00 * Mainly in Kashmiri, Dogri, Urdu, some programmes in Gogri,
Palrari. A News Bulletin is also in Urdu. )

*Kashmir Channel 37-00 Kashmiri

*Satellite Mode 09-00 Kashmiri

Mumbai

*Regional 32-00 Mainly in Marathi. Some programmes in English, Hindi,
Konkani and Malwani.

*Single Metro 15-00 Mainly in Marathi. Some Programmes in Sindhi, Guijrati.

*Satellite Mode 30-00 Marathi.

Ahmedabad

*Regional 25-00 Mainly in Gujrati. Some programmes in Hindi, Urdu, Sindhi

*Satellite Mode 30-00 Gujrati

* Bhopal

*Regional 22-30 Mainly in Hindi. Some programmes in Urdu.

Madras

*Gegional 30-00 Mainly in Tamil. Some programmes in English, Telugu,
Kannada, Malyalam. Also Tamil version of popular DD-Ii
and DD-2 Network programmes talecast simultaneously.

*Single Metro 15-00 Tamil

*Satellite Mode 64-00 Tamil

Hyderabad

*Regional 30-30 Mainly in Telugu. Some programmes in Urdu, Kannada,
Tamil, Hindi, Marathi. A News Bulletin in Urdu also.

*Satellite Mode 42-00 Telugu

Bangalore

*Regional 25-00 Mainly in Kannada. Some programmes in Urdu, Sanskriti,
Konkani, Tulu.

*Satellite Mode 55-30 Kannada

Thiruvananthapuram

*Regional 25-00 Mainly in Malayalam. Some programmes in Tamil and
English also.

“Satellite Mode 54-00 Malayaiam
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Calcutta

*Regional 25-00 Mainly in Bengali. Some programmes in Nepali, English,
Hindi, Urdu. Also Bengali version of programmes on
DD-I and DD-2 Network programmes telecast
simultaneously.

*Single Metro 15-00 Bengali

*Satellite Mode 46-00 Bengali.

Bhubaneswar

*Regional 28-00 Mainly in Oriya. Some programmes in Hindi, English, Urdu.

*Satellite Mode 09-00 Oriya

Patna

*Regional 11-30 Mainly in Hindi. Some programmes in Urdu, local dialects.

Guwabhati

*Regional 17-30 Mainly in Assamese. Some programmes in English, Hindi,
local dialects.

*North East Service 07-30 North East Service programmes in all languages of North
East with linking commentary in English.

*Satellite Mode 30-00 Assamese and other languages of North East.

Local Kendras

Gorakhpur 05-00 Mainly in Hindi and Bhojpuri. Some programmes in Urdu
also.

Jammu 10-30 Mainly in Dogri. Also relays a Urdu News Bulletin from
Srinagar.

Nagpur 5-00 Marathi.

Rajkot 3-45 Mainly in Gujarati. Some programmes in Hindi also.

Panaji 5-00 Konkani

Rajpur 5-00 Hindi

Gulberga 0-30 Kannada

Pondicherry 2-30 Mainly in Tamil. Some programmes in English, French.

Ranchi 5-00 Mainly in Hindi, Urdu, local dialects.

Muzaftarpur 1-00 Mainly in Hindi, local dialects.

Silchar 5-00 Bengali

Dibrugarh 5-00 Assamese

Shillong 5-00 Khasi, Jantia, English

Tura 5-00 Garo, English

Kohima 5-00 English, local dialects

imphal 5-00 Manipuri, English, local dialects.

Agartala 5-00 Bengali, Kokborok.

Aiawal 5-00 English, various dialects of Nagaland.

ltanagar 5-00 English, various dialects of Arunachal Pradesh

There are a number of programmes with bi-lingual presentations and in many cases the programmes are simultaneously telecast
in more than one languages with dubbed versions from different kendras and as such exact details are available.
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T.V. Relay Centres in Hilly Areas, Uttar Pradesh

*95. SHRI BACHI SINGH RAWAT ‘BACHDA' :
SHRI PADAMSEN CHAUDHARY :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of Doordarshan and Akashvani
kendras functioning at present in Uttar Pradesh, location-
wise;

(b) whether the Government propose to set up such

new kendras particularly in hilly areas of the State during
Ninth Five Year Plan period;

(c) if so, the details thereof and the time by which
these are likely to be set up;

(d) the Akashvani kendras from which Kumaoni and
Garhwali programmes are relayed and the duration
thereof;

(e) whether Gram Jagat programme has been
discontinued from Nazibabad Akashvani kendra;

(f) if so, the reasons therefor; and

(g) the action proposed to be taken by the
Government in this regard?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C. M.
IBRAHIM) : (a) As given in the enclosed statement-|

(b) and (c) It is the constant endeavour of All India
Radio and Doordarshan to expand the services
throughout the country, including hilly areas of Uttar
Pradesh in a phased manner subject to availability of
funds, other infrastructural facilities and inter-se
priorities. As 9th Plan is still under formulation, no
definite information about the locations and other details
of new Kendras/Stations are available at this stage.

(d) As given in the enclosed statement-||
(e) No, Sir.
(f) and (g) Do not arise.

Statement-|

Existing Doordarshan and All India Radio
Kendras/Relay Centres In Uttar Pradesh

Doordarshan All India Radio
(Stations)
1 2
PPC
Bareilly Agra
Lucknow Allahabad
Gorakhpur Almora
Gorakhpur
HPT Kanpur
Agra Luchnow
Allahabad Mathura
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1

2

LPT

Bareilly
Gorakhpur
Kanpur
Lucknow

Mau

Mussoorie
Varanasi

Akbarpur
Aligarh
Bahraich
Ballia
Balrampur
Banda

Basti
Champawat
Deoria

Etah

Etawah
Faizabad
Farrukhabad
Fatehpur
Gauriganj
Gonda
Hardoi
Haridwar
Jagdishpur
Jhansi
Kasganj
Kashipur
Kotdwar
Lakhimpur
Lalganj (Pratapgarh)
Lalgang (Rae-Bereli)
Lalitpur
Mahoba
Mainpuri
Mathura
Mau Ranipur
Moradabad
Muhammadabad
Nainital
Obra

Orai

Najibabad
Rampur
Varanasi

Aligarh (Transmitter
for External Services)

Bareilly

Faizabad
Jhansi

Obra
Mussoorie
Pauri (Garhwal)
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r

Pauri
Pilibhit
Pithoragarh

Puranpur

Rae Bareli

Rampur

Rasra

Sambal
Shahjahanpur
Sikanderpur

Sitapur
Sultanpur

Tanakpur

Tirwa

Azamgarh (DD i)
Kanpur (DD 1)
Lucknow (DD Il)

VLPT

Almora
Bageshwar
Bhatiari
Devprayag
Dharchula
Didihat
Gajja
Ghandyal
Gopeshwar
Haldwani
Joshimath
Kaljikhal
Kausani
Mankapur
Munsiari
Ranikhet
Uttarkashi

Transposer

Churk
Mussoorie
New Tehri
Srinagar

LEGEND :

PPC : Programme Production Centre.

HPT : High Power Transmitter.
LPT : Low Power Transmitter.
VLPT : Very Low Power Transmitter.

to Questions 44

Statement-lI

SI. Name of the Kumaoni Garhwali
No.
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